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i
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0.h. / Rx&. No. o). . . of 2002
L DATE OF DECISION .2:%-30Q3......
_, Smt Annama Verghese = .. ... .APPLICANT(S).
. Mr A. Ahmed ., ., .. ... .ADVOCATE FOR THE
g ' APPLICANT(S).
| - VERSUS -
. .The,Unign of Lndia, apd, others . . . . . . . . ._ORESPONDENT(S).
' Mr B.C. Pathak, Addl. C.G.S.C. . _ i
, Mo B.C. Pathak, Addl. &.B-3-c ... . ... . ADVOCATE FOR TH3
~ RESPONDENT(S) .

THE HON'BLE MR JUSTICE V.S. AGGARWAL, CHAIRMAN

THE HON'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER

‘1. Whether Reporters of local papers may be allowed to see
! the judgment ?

2. To be referred to the Reporter or not ? -

13, Whether their Lordships wish to see the fair copy of the
judgment ?

4. Whether the judgment is to be circulated to the other
Benches ?

] Judgment delivered by Ho'ble  Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

. Original Appliction No.257 of 2002

Date of decision: This the 9th day of January 2003

The Hon'ble Mr Justice V.S. Aggarwal, Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

Smt Annama Verghese

MES No.225300,

Stenographer Grade-I11I,

Office of the CWE,

Air Force, Borjhar,

Guwahati, Assam. «e.ss.Applicant

By Advocate Mr A. Ahmed.
- versus -

1. The Union of India, represented by
The Secretary to the Government of India;
Ministry of Defence;,
New Delhi.
2. The Engineer-in-Chief's Branch,
“  Army Head Quarter,
Kashmir House;, PO-DHQ,
New Delhi.

..3. The Chief Engineer,
~ Eastern Command, Fort William,

Kolkata.

4. The Chief Engineer,
Air Force, Elephant Falls Camp,
Shillong.

5. The Commands Works:Engineer,

12 Air Force, Borjhar,

Guwahati. : «.....Respondents
By Advocate, Mr‘B.C..Pathak, Addl. C.G.S.C.

O R D E R (ORAL)

V.S. AGGARWAL. J. (CHAIRMAN)

By virtue of the present application the applicant
(Annama Verghese) seeks a direction to promote her to
the post of Stenographer Grade-II retrospectively with
effect from 6.1.1977 with all financial benefits frbm the

date her juniors'had been promoted.

Al ——
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2. The facts are not in controversy. The applicant had
joined as Stenographer Grade-III on 4.12.1971. She was
promoted to thepost of Stenographer Grade-II with effect
from February 1995. Her seniority was affixed from
1.1.1986 and also financial benefit was given from July

1992.

i 3. The applicant contends that she should be given the

benefit of ptomotion in terms of Governmeht of India O.M.
dated 6.2.1989 aﬁd should be considered for promotion to
the upgraded post of (§tenographer | Grade-I1I with
rétrospective effect from thé déte as ﬁay be found due and
proper.

4. The application has been opposed primarily on the
ground that though_'this Tribunal with its Benches at
Calcﬁtta_ and Ernakulam Bench. had granted reliefs to
certain similarly_situated applicants, but the applicant
was not,é pérty to that litigtion.

5. After hearing Mr A. Ahmed, learned counsel for the
applicant and Mr B.C. Pathak, learned Addl. C.G.S.C., at
the outset, we reject the contention of the respondents'
plea in their written statement and referréd to above.
The reasons are not far to fetch. Once a benefit has been
given to an employee, in that event a model employer like
the Union of India should not take shelter under certain
technicalitiés. Igrespective of what has been stated, the
law is settled that similarly situated persons must be
given the said bénefit rather than calling upon each one

-

of them to seek judicial review of the same order.

6. In the case of K.M. Rajan and others ¥s. Union of
India and others (0.A.No.539 of 1990) decided on 9.9.1991,
similarly situated persons had been giveh‘ the benefit

claimed.eecseseee



claimed by the applicant. Similar order has been passed by
the Calcutta Bench of the Tribunal in the case of T.N.
Mukherjee and others Vs. Union of India and others

(0.A.N0.699 of 1997) decided on 5.2.1998. In the absence

of there being any difference in the facts, we find no
reason why the said benefit should be denied to the
applicant.

: 7.  However, the applicant had approached tﬁe Tribﬁnal
after  a lohg deiay. In that view of the matter it 1is
directed that the applicant would be entitled to promotion
to Stenographer Grade-II with effect from 6.1.1977. Her

seniority shall be fixed accordingly. However, keeping in

view the delay of the applicant in coming to this
Tribunal, it is directed that she shall be given
notionally the higher pay scale and increments thereto,
but the arrears shall be confined to a period of 38
(thirtyeiéht) months before the date of filing of this

application.

8. With this the application is disposed of. No order

as to costs.

\4— \LS\,M | /@M/——e

. ( K. K. SHARMA f ( V. S. AGGARWAL )
‘W ADMINISTRATIVE MEMBER CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL,
BUWAHATI BENCH AT GUWAHATI.

(AN APFLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL AFFLICATION NE 9 5?GF 2002.

Smt. Annama Verghese - Applicant

~Versus-—-
The Union of India & Others

- Respondents

51 .No. FParticulars Fage No.

11 Application — . . 1 tol2
2 Verification  — - - 3
31 Annexure-A  ~ . — |G
41  Annexure-B — —~ - |§
53 Annexure-C -~ -~ — Ié§+0\7
61 Annexure-D  —— - g4y 99
71 Annexure-E ~ 2%
&1 Annesure—F —_— —~ 251
iled by
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Advmcate.(k§wf
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GAUHATI BENCH AT GAUHATI .

(AN AFFLICATION UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIRBUNAL ACT, 19835.)

ORIGINAL AFPLICATION NC},& g,?' OF 2002.

11

BEETWEEN

Smti. Annama Verghese,
MES No. 225700,
Stenographer Grade-I1I,
Office of the CWE,
Air Force, erjhar,
Guwahati-15, Assam.
-Applicant.

-NVarsus—

The Union of India,
represented by the Secretary to
the Government of India, Minis-

try of Defence, New Delhil.

The Engineer—in~€hiéf’5 Eranch
Army Head QOuarter,
Hashmir House, FO-DHQG,

New Delhi-110011.
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= The Chief Engineer,
Eastern Command, Fort William,

Folkata-21.

41 The Chief Engineer,
Air Force, Elephant Falls Camp,
Shillong-9.

ol The Commands Works Engiheer,
Air Force, Borjhar,
Guwahati-15.

~Respondents.
DETAILS OF THE APFLICATION:

FARTICULARS OF THE ORDER AGAINST
WHICH THE AFFLICATION IS5 MADE:

This application is made against the
Order No. 131841 /32/898/Enginesr /EID dated
1780 April 2002 issued by the Respondent

F@

No.Z by which the prayer for seniority ood

prometismn of the applicant was rejected &S

the applicant pkayﬁ before this Hon ' ble

Tribunal for a direction to the FRespondents

to re-fix her seniority and prometion above
S—— i

her Jjuniors who have been promoted to the

e
post - of Stenographer Grade-II )with effect
S

from @&6-01-1997 with all financial benefits
as per (Order No. 131841/31/880/Engrs/EID dtd
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a4t March 2002  issued by the Respondent

N 3.
23 CJURISDICTION OF THE TRIBUNAL_

The applicants declare that the
Bubject matter of the instant application is

within the jurisdiction of this Hon'ble. -
=) CLIMITATION

The applicant further declare that the
application is  within the Timitation pericd
prescribed under Section 21 of the Adminiz-

trative Tribunal Act, 1985,
FaCTS OF THE CASE:

4.1 That  the applicant is  citizen o f
India and as such, she is entitled to all the
rights and privileges guaranteed under the

Constitution of India.

4.2 That vyour applicant begs to state
that Your applicant Was appointed as

Stenographer Grade-II1 on 41 pecember 1971

~—,

ard she Was promoted to the post of

Stenographer Grade-—11 with effect firom

Febhruary 1990 with seniority £ om

January 19846 and also financial benefit with
e ————

effect from July 1992 The applicant was also

promoted to the post of Stenographer
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Grade—1I vide letter No. 131841/321/675/Engrs/

EID dated 895D June 1999 and she was posted

to Shillong, under the Head Quarter, Chief

Engineer, S8hillong Zone. EBut she refuse and
forgo the  said promotion due o medical
problem. Accordingly, she was reposted as\/}
Stenographer Grade-II under the C W E  Air

Force, Borjhar, Guwahati in her earlier post.

The applicant since_ joining in the Department

has been working very sincerely and honestly

and there is no any blemish in her service
record. She has satisfied her superior

officers.

Annexure—~ A is the photocopy of her
refusal letter dated 03-10-2000 for
promotion to the post of Stenogra-

pher Grade-—1.

4.3 That vyour applicant begs to state
“that as per recruitment rules Minimum service
required for promotion  to  Stenographer Grade-

1T  from Stenographer BGrade-I111 is & (five)

YEArS.

4.41 That the applicant hegs to  state
that one Sri Tarak Nath Mukhopadhyaya MES No.

2529461 and  Smti. Ruma Sarkar MES No. 214633

&wﬁb had joined as Stenographer Grade-—-I1I  on

T@-28-1972  and 8% February 1982 respec-

tively who are Jjunior to the appli-cant has

approached the Kolkata Bench of Hon'ble
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Central Administrative Tribunal, Hmlkaﬁa
Bench for promotion to the post of
Stenographer Grade-11 from Grade-III on the
basis of 5 (five) years service in  Stenogr-
apher OGrade-III. The Original Application was
Numbered as 0.A. &99/97 be%mfe the Hon'ble
Central Administrative Tribunal, Folkata
Bench. The Hon 'ble Central Administrative
Tribunal., Kolkata PBench vide thaiE Jjudgment
angd order dated 5th February 1998 allowed
the above said Original Application. Accor-
dingly, the Respondent No. 3 vide their Order
No. 131841/31/880/Engrs/EID 4P March 2002
and Order Noc. 131841/31/892/ Engrs/EID dateﬁ*\
18t March 2002 have promoted Sri T N
Mubkhopadhyaya MES No. 232961 and Srimati Ruma
Sarkar MES No. 214633 with effect from 046-01-
1977 ahd 28-02-1987 respectively in the Orade

of - SBtenographer GradEﬁll. The financial

henefit of Stenographer Grade-I1 WAS also
given to the above applicants of the said 0A
with effect from January 1977 and Februarg_}
1987. In spite of best effort of your
applicant he could not produce the judgment
copy of the Hon'ble Central Administrative
Tribunal, Eolkata PBench order dated An-02-

1998 passed in O.A. &99/97.

It is alsoc pertinent to mention here
that Sri- T N Mukhopadhyaya and Bmti. Ruma

Sarkar opted for clerical cadre post as per’




M

Appendix—"A' to CEEC, Folkata letter NDT\W
121841 /21 /808/Engrs/EID dated  Q7-08-2001. The
clerical cadre who opted Stenographer OGrade-
ITT can be considered for 0.8.-I1 only (Now

re-designated as Assistant) against 104 panel

of promotion to pesistant. Notwithstanding
their opinion for post of clerical cadre they
have been promoted to  the post Stencgrapher-

Il with effect Ffrom Q&~Q1-1977 and %8*@2~19§i)

respectively.

Arnnexure-B  is the photo copy of the
Order No . 1731841 /351 /880/Engras/EID
ath March 2o02. |

Annexure~( 1is the photo copy of the
Order No. 131841 /31/892/Engra/EID
dated 18%0 March 2o02.

Annexure-D is the photocopy of

fAppendix A’ A7-08-2001 .

4.%1 That vyour applicant begs to state
that immediately after knowing the promotion
of the 8ri T N Mukhopadhyaya, 8ri Shankar
Dutta and Smt Ruma Sarkar to the post of

Gtenographer Grade-Il vyour applicant filed &

~cepresentation  before the Respondent No. 3 on

22032002 stating all  the facts and also

prayed before the Respondent Ne. 3 to give

P promotion to the post of Stenographer



promotion to  her  Jjuniors in stead of

Grade~I1 with effect $rom 06-B1-1977 as given
pet
January 198&4. But the same was rejected by
the Reépmndent No. 5 by passing a non-
speaking and Mechanical Order. In this letter
the FRespondent No. 27 did not give any‘ reason
for not giving the due promotion to the Fost
of Stenographer Grade-II and the financial
benefits with effect from Q&6-81-1977 +to the

applicant. Hence, finding ne other

alternative the applicant has compelled to

approach this Hon'ble Tribunal by filing this

Original Application for seeking justice.

Arnmesiure—E is the photocopy of
representation - dated 222002

submitted by the applicant.

Annexure~F is the photocopy o f
rejection letter dated 153-04-2082

-r

issued by the Respondent No. 2.

4.461 That the applicant submits that the

respondents have deliberately and
intentionally discriminated the applicant

—

with regard to Cpromotion of her post as

Stenographer Grade—II in due time and as such

it is a +it case giving adeguate direction by

Hon ble Tritunal to the respondents for

promotion and financial benefits to the



applicant to the posts of Stenographer Grade-
11 with retrospective effect, i.€. from

Januéry‘1977.

4,71 That vyour applicant submits that the
action of the respondents particularly
respondents No. 3 is mala fide, illegal with
a motive behind as  such, the applicant has
compelled to approach this Horn ble Tribunal

for seeking justice.

4.81 That vyour applicant submits that the
action of the respondents by which the
applicant has been deprived of her legitimate
rights are arbitrary. It is Hfurther stated
that the respondents have acted in mala fide
intention only to deprive the applicant from

her legitimate right.

4.91 That vyour applicant submits that she

has made out & prima facie case against the
raspondenté for not giving the applicant her
cue promotion in time as Grade-~11
Stenographer. The principle of balance of
convenience lies very ouch in  favour of the

applicant.

4,101 That this application is made bona

fide and for the ends of justice.



v
a1 GROUNDS FOR RELIEF WITH LEGAL
FROVISIONS :
well For that, the respondents,
particularly, the Respondent No.3 rejected

the representation of the applicant in a
Casual and mechanical manner without going to
the roots of the case. A5 such, rejection of
representation by the respondent is illgal,

arbitrary and mala fide.

Sa2d For that, the applicant is a victim
o f hostile discrimination and thereby the
Fespondents violated the principle of
administrative fair play and Article 14 & 1é

of his Constitution of India.

e For that, due to negligence of the
Respondents, particularly, Respondent No. 3

the applicant has not been promoted in  due
time and as such, the applicant should be
promoted with retrospective effect with
financial benefits from B&6~01-1977 for Grade-

Il Stenographer.

S5.41 For that, the similarly situated
persons has already been given the benefits
af promotion to the post of Btenographer
Grade—-11 with retrospective effect as order
o f the Respondents. Hence, the applicant

should be given the benefits of promotion to
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the post of Stenographer Grade-11 with
financial berefits with effect from B&-01-
1977 without approaching this Hon'ble

Tribunal.

Sl For that, being & Central
Government Model Employer the Respondents
cannot deny the said benefit to the applicant
and hence the applicant is entitled for the

said benefits and the Respondents cannot deny

it.
S.61 For the, in any view of the matter
the action of the Respondents are not

sustainable in the eyve of law.

The applicants crave leave of this
Hon'ble Tribunal to  advance further grounds
at the time  of hearing of this instant

application.
&1 DETAIL OF REMEDIES EXHAUSTED:

That there is no other alternative
ancl efficacious remedy available to the
applicants except invoking the Jurisdiction
of this Hon'ble Tribunal. Under section 19 of

the Administrative Tribunal Act. 1985,

71 MATTERS NOT FREVIOUSLY FILED OR
FENDING BEFORE ANY OTHER COURT:
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That the applicant Sfurther declares
that he has not filed any application, Writ
petition  or suit  in respect of the subject
matter of the instant application before any
ot her Court. Authority, aYnle any s
application, Writ Petition or s=suit is pending

before any of them.
21 RELIEF SOUGHT FOR:

Under the facts and circumstances
stated above the applicants most respectfully
prayed that your Lordship may be pleased to
admit  this petition records may be called for
and  after hearing the parties on the cause or
causes that may be shown and on  perusal  of
the records grant the feollowing reliefs to

the applicant.

g.13 To direct the respondents to promote
the applicant to the post of Stenographar

Grade—-II with retrospective effect 1e@a., Hé&—-

B1-1977 with all fimancial benetits firom

which date her Jjuniors had been promoted to

the post  of  Stencgrapher Grade-II1  with  all
Rt - . o o S T - N 5
financial benefits.

L s e

8.21 To pass any other order of orders as

deem fit and proper by the Hon'ble Tribunal.
8.3 Cost of the application.

@] INTERIM ORDER FRAYED FOR:



The applicant at this stage do not
prray for any Cinterim order, however, it the
Hon'ble Tribunal deem fit and proper may pass

such order or orders.

131 THIS AFFLICATION IE FILED THROUGH
ADVOCATE.,
111 FARTICULARS OF I.F.Q.
I.P.0. No. 2 16 57€609
Date of Issue e B 8-9\061
ITssued from : G%m@ QQ@
Fayable at :
' Guesalhdn GO

121 LIST OF ENCLOSURES:

fAs stated above.
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Verification

I, 8mti. Annama Verghese, MES No.
2500, Stenographer Grade-11, Office of the
ClWE, .ﬁir Force, EBorjhar, Guwahati-15, Assam
under the Ministry of Communications the .
applicant of the instant case do hereby

solemnly verify that the statements made in

paragraphs to (( l/ C(,‘B/ Z(Q

are true to my Lnowledge those made in

paragraphs (‘, 9 , Ct q ’ C\g

— are  being matters of records

are trus to my information derived there form
which I believe to be true and those made in
paragraph 5 are true to oy legal  advise and
rest a%& my humble submissions before This
Hon'ble Tribunal I have not  suppressed any

material facts.

I signed this verification on this7fday

of ﬁwﬁwﬁ 2002 at Buwahati.

Hovnama e,

Declarant.

e
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o | & ! HQ Chief Enginecer . C
~ ~t .. Eastern.Command: : » , LT e

[T

>frdm: Mba/225300' h — \ik' Gd- . , L APTR |
‘ smt. A. Vérghese,Steno e - .
| C/Q CWE(AF )Guwahati: : AN NEXMRE. - A (9/ .

- ' Guwahati-09 | . e

-To ¢ HQs Chief Engineer . L e ;“1_5
“ ~ Eastern.Command ' : L e
.. FW ‘Calcutta=~21" c

.

l.‘<;l';‘ A (Thxong Proper Cbann?l ) . : . ":l ’ Yk, ',‘:'« ‘a PRRIE . "
; RO AR e, vl gl g
it s, - SURRENDER OF ' PROMOTION FROM“STENG GDE'IL" )
" H LA 72 0400} PRI . BT . RN (TR UM IR " C e e .
" ' o mmeG §TENO GDE [3; L “fbﬁfmj;;ﬂ;;:mmﬁfﬂm ST
c ;ﬁ\' "‘ Wt ” ;"&1 1 AR RIS B LA eed o LERRRE ":‘L: . ,v v T ";.‘ LIS ‘ e ‘
' Respected Sir,
) . L Ny ' ) .,. L _— . . . ‘ ':" fH
| With due respect and humble submission I baeg ‘to. !

‘suomit the "following few lines fp:‘xpgr.consideratlonﬁm¢ﬁ e

o A
PP ‘

S B w2 6TD/Engrs/EAD 'dt 09 Jun?99 .1 hayegboenwpromctedb$?5{:;;Z]u
77 “and posted to HQ CE Shilloag Zone. .Due to deferment ' .-
. of Shri 5K Bhattacharjee,Steno Gde.Il upto 31%Q9q’2009i';3

Y meve te CESZ is with-held..'. ... =

© (b) That Sir, now I am a Disbetic patlent and at
- o present I am unable to move anywhere due to my i1y

health. Medical Certificate is enclosed for - ‘ gy

rreference pleasa, ... e e

‘(c) ~Undexr the above Cilxcumstances I even forego -. * -
my promotion and request your honour to kindly
cancel my posting order and allow me to continue
my service in CWE(AF)Guwahati, An Undertaking to :
this effect is also enclosed for necessary action pl, .

. Thahking YOu, | " o | l .

Vet . i
n LK

Q-'Qﬂgg%éﬁﬁ-T—~'c‘,
0> . Steno Gde IT. |
Datedzozfg_ fep 2000 MES/225300 CIPJE(AF)GUWAHATI

S : . TR s
ik , RS 4 Ao B Ca T T
N K C Yours-faithfully, % |

i

“ .Advance Copy toi-
ARV '

FW Calcutta-21 = =
A .

' pleases~. . _ . L o M
oty , _‘:L:.«: po oo e . e o ,, A et _:'J’,c, s u.\'; ; A~'.‘; ;:!A‘:.: :
i - (a) That Sir; ‘under your«HQ#lettexjNo$431841/31/L L

. oot F

i

RGHESE ) = . %

et s e
. ’

Ve e e S



mmass ST o o AHL RN

T Gl Pogal A
Vwsye & 22292527 - '“'\b T rPurv Kaman kukhyalaya '
- . (;)ﬂ¢",xL«jl( 40 Tastern k*()nmmana
’ o ‘ Ab.:iyanta’ Shakha
o . £ngineers Branch .
AR ’ . : ‘ ' Fort.Willdiam, Kolkata =21

151041/31/aun. /engrs/EIb I - ‘Cﬂfrﬁwj2002

ChiC‘f g ngineur

Jeeo - Kaliata Jone L
R ;Ulllguri-éane‘; T A
Gl gDJlllOngﬁbOnG e L s TR

(AF) shiliong «wne |

Civil mngy Cell(0@s) kolketa

Rl Vicket opcunuerabau
’Vomat BSL-K dnmlnara

b’;u\l-..L .LOxl mRUled LLon r{&)}\“ 'ENO. ,GR,{}_QE_}.:E' ";f‘il’;u-;
'O blu\IL) \L__l_)u II L ;

. oew v w . -

‘N -

1. On tne recoimenGat tion of tne L2C helcdat this iQ,
Grade XII as per Appendix 'A' o tals letter have
by C& for gromotlon t> the Yrasde of stend Gde II.

8teno
been approved

2e the above pancl h;ll he oper ahjvc upto and including
(26 Fed 2003 unliss reviewed earliler by tne DPC or spzeifically

crbended peyond tiis date hy the competent auithority.

P

3 actual pramotion/a pointmeut «ill k2 made in oxdar of

panel seniority asubject ta receipt of duty station from fﬂ
<LIC(I) Seculﬁn of ‘this RTEN

e
.d, ' "Tuls is :in compliance wi.th jfon! 'ble GAT lolk té-Ju@g@nent
Gated 05 ¥eb 1598 on QA No 6%9, 47 1in sO far as it relateés to
srl No 1,2 & 3 are concurned. ' ‘

N

'. N .'~-: '. . '.:E;gZGWF“?“ 0(1, -

( KLS Da..: )_'5«-

S0 .
‘lh«i SO 2 (uers )f,{&u

.'.‘ \ M, - ‘;ﬂﬁ A "dl,"cllief ngineer,‘_ 4
, Yopy. to i-. : R o . o P S o
1. E-in~“'s Branch/sIR(5ub) ‘ , L
2_.bDA Patna/Guwahatl
3. #A0 Pay Cell Kolﬂata/3lllguri/bhlllong
4, A1l CsWE/GEs/4GE (I) ‘
“#nternal -'

1, LiR; DLK(C) 2IC(2), B1C(3) & #1 Section - S

ni“(x) ction - wrt your ION No J313?2/2/ero/149/ungrg/bx921)%,‘
. , Gated 6-6~2001, please intimate cuty station
of “the individuals ientioned in Appenaix 'A‘




:it;ff"l R . R E
o e ANNE}QMRt,.’\,;.-,
auh/ﬂPBW/LL’” C e e
. Purv kaman Mukhyalayav

'T4ﬂ.m“<i.i',‘ “HQ Eastern' Comiand’
: RPN '~“f~}ﬁ;r* Abhiyanta- shakha'
. RV .Engineers Branch'

. Cota : _ T S '.Tort Wliligm. Kolhata~2l
131n41/31/ 892 /Engro/LID o

c.hjnf l ﬂ(j hu.\.« iy
Ko\kata &ono"'
, .

— e

:PROMJ”ION/POQTING'
SUENC_GDE 1Y

RacE

N
e

arv

R SO . w\:-“,x'.‘-\-
i ' ’ . ‘ "'.i't)"'ﬁ
ference thia HO letter No”131841/31/880/Dngrs/bID d 2002'
 ‘héﬁpxonot1on of Lhe following Steno Gée 1IT to stgno Gde $I~M»
ienhereby.ordereq.uAhey ‘are posted to the UnitJ/Formationajanigdi4ﬁ’
'pcaL d~, ainst: sthelrn ames“in the;, intarest of etate R LR e e

i"" y
SRR '”2»,9";

fw’ A

eyl

tre

"am‘e'““.!ﬁ‘.. S Tran&f“rred R % "vn‘l‘f* ‘.'a,rkﬂemaﬁiB'p'N\
'“““”“ﬂ~'WFrom'“'““‘l -Tb :

.

QNE(AF)

Bgﬁﬁuubi Kalaikunda ‘as qLono Gae II'ﬁith'

all. congequential benc
fits 'in compliande
with - CA’l I\Olkata J\ld Q :
ment " dated 05-2~9 @“"m,qﬂ
_on:0A:No. 699/97." ¢

3~GE » . CHME Kolkat
'Kolkat& Zone

dE(ar) - fGE(AF) ' Promoteg wef 08«2«87
*Baydogra Bagdogra -as Steno Gde II with™”
LT ; ',j’all congequential: bcnc~~

fits in compliancen““

4"

i".’ T,
with JCAT" Kolkata"judgex"
ment order -at 05"42 8%

‘.

3.m Bcfore the qbove individualg are brouoht in position aoainst

fhe pOSt ©Of ‘Steno ‘Gde II,: please.ensure that’ théy are rot’ 1nvolvcdf'
in. any cigciplinary/bpn cases and there is nothing Xxnwaiwms else '
‘against the individuals to warrant with-holding the above promotion.
rhls shoulu ‘be indicated in the »bvement order. ;

.é@$®' ‘ L

B : . : ‘ L : contd...'pagc‘2/~?§f*‘f;“
N . | : : .




aws

e ——"‘——'”‘J\T '

posting oroer in rcspoct of'~
nkar: Dutts. isgued vigq thias’ 1 dette) 1o, 113184
06-5-99 S0-.amended vide go- 1- 41/81..
131841/8/2 / t 0z

d noAerr'suntatlon aga;nst SRR
atﬁon »ill‘bp onL@quinodo

y o ?ncclis promotlon Lmn

| HEgL 216 455 shr

28/25?9/1nq ro/ELD at.
BID,.q 1=8~99

Engra/LID d

o‘qug/gglgguri/nhillong

(SBo/aGi (g

4,
'un'

b ., {
' 141) l" ""I ]




T E TR bt Sipion S S-S 0307 To oSO
_ oo letiex: No, 131541/3;4;-_-880;8Utt§‘ :

HOUSAVE Symoeren ,
3 ;‘A\;"f« ERCISZID PRIg: i A

[
[e)
i
Q
b
Lv o .
7
¥
&

CAT PB New Delhj

E Teraszes . iT
= <ls Chiozh 8t I '
| ‘,epo~4_+_:-02_09_72 ’ . Dis
. -osdatiow. i3 ‘e
2 S of -
. -Ditto-

Tziled to | ' i
, Initiagy. Cption

Lo
iy

IN]

€

N

s

4o - 2203I9 N yos .
o Tofedsrajan Steno-iiT_2
. ~ 2 8- )
-Steno-Ix o
—07..,07 = -
. - 1-5835 S .
5. ceempee . : (‘ tano Cagre )- eXercise ho
Frih o o tend .. option. A0lds goog,
ROz 2anyear SNC-1i3.2 > _ : -
- . 2-06,." Ooted For ' ~ - :
Clerieci o . TR T IS T s e
CGemteiiin. LI Swring o
e L LU o Sy T
ol - - . A == —on‘'ble
24 st-_?\":. -:‘.\IH._'-

Ciy rection,

O, 233495 ',\‘ Py i.';—‘ —— = -~
! 4 ) 3y 1T cern = )4}'1 . o clleg < O in it} Ooptj fols]
TS o X '_._ e ! i -
e Die D1 - ’ . Tziled =n 1 a1 ‘
- - (bteno- ad:,_J . e)-e’rcise . " ¢ - e ..
+ =Vi-0l-gas T e LEX : noigs 00522 "
) N *

Cleri 5 '
erical ;.. Revg'.sed option not
2118 in view o=
Zon‘ble CaT by Nex
_ Delni directiori
Cogté...;;P/Z..."..g--v ' ;W'
_ SN

AT —_—
X/ 253385 s ans. r iy
- i . Trg Si &
_ _:eno-f:u-ZO—-Ol-sl : I
Steno-II 230 01-8s :Stonc-tédr J
. , s> teno e - Cadre :

B e S — - ’—'
. S e ———— .
» - —_—

| EATrs/EID Gaten A
==X cgted p '._L‘—--......__,_‘ |
: _ %g_20C1, =

. R



’
'\
o -~ 2 .

. .
A ———— et v

——— —r

3 7 -

— e m e .'.‘_..__...........~- ...._.;.-.-..._.-
4 X - C 6.

-

8.

.
-

S.

IR 4

o R 10, 209499 Raavnn.c lath $eno-ITT-13-11-81 - - . . Steno Cacr.
! Szhu Sbeno-IJ. -13-11-85 (Svens Ca:c J '

| * : 11. 245958 -S7apan RKurar Steno-IIX-11-01-82 - - oS Faileg

=0 ; Qlarrc.bort} Steno-II -11-01-.87 (Ste'fxt‘Lq'a:é)

1 T

At S St - ) 7

S/Bnri/sSnt i SR BN
 Steno-~III-08-07-81 - .

264635 Susant K~Ma‘ , Cicrical Cizize Revised oo .
Showmik Steno~II -06-07-86 (Steno Caere ; valid ia v*
! e Hon'kle Ca
’, T "'slh: 25!

: ~2dtte-- . _nizgoo’ -

229205 Anjan Kumzr Paul Ste.')o IiIx --2:’3-.‘}.0--81 s T e
; 3= {(Stenc Capre !}

H -
-~ -

B
Opted Zor Faiilec
Cl c::c‘.}.c_c:ll Cadre eXercic

~
e oy e~

;:ano~III_03 09-82 i--

214433 Fuma S=orya- " Steno-ITI-08-02-82

~ — .,

263317 ALLim:.Sn Ku-z=r f

to ’ -

exercise opiizn,

o Tnitial opt
€ optisc.niclds cood, ..

Steno- CaCGre *nitial opt,

Mazumdar ...ceno-II -03-09..87 (bte'n'o"i’-—"?dfe) h0olds good,
. )l ) LS.
f“j‘s” . Rt - LA
A/14690558 Sibani - »ogeno-ILI—18~01-83 T msEEEE L aiied to - " -Ditto-
C'izekrcaorty 2no-II -18-01-88 (Steno Caars). 2Xercise oohion, T
203542 .Ashok Kumar Das S22n0~-I11-01-02-83 ' - UIRIl.as. C=ETELOlaares o vcoargiipon :
ékeno-II ~01-02-85 (1o T T e
214359 Uttam Kunmar Roy .S—-._* i '_'., e SRR “Pailed to -D.1tt0-
o::_no-T /—:c-w, ~-co (btepo Ladre) €Xercise option -
238891 Tepan - = no—_LII-.31-03-83 Opteqd for¢w .. ~Ditte~ <Ditto-"

Chakrzborty - T ) Cleri ca;f;.care

.- . 1
268235..Samir Paul '§Qe;o-III~01-11-83 - -
e ‘f 10~IT ~01-11-27 (s

D A -t

—D:Ltto-

%J i,

. v - P -
- ] COR;G...—.- 3.;.9-004010'
. L - . 5 A
P L e [EoETE - ‘_":
R, - e L i
- - , T - — e T - m— k .
— = o ~ - - ‘ e e .
- - - - T ST : BN L- R ["'— S - T
e haakias [

.
)
[
1 4
1
2
. 1
& b
PRE “_';.i;
A §

e v by —r <

vy —




A - 2 ~

titea

oasd Nk -

-~

-

W — S - e . &

~ i SRR Y “‘r“‘“‘S““““T“:t:::::s.‘-..;..w

—— 20—

20. 25601~ Gautam Kumar

0: Benjanin Lamz Steno-II1-28,11,83 Now Assistant Clerical : - T
. Asstie~ = Cadrue e

Steno-IIi-28-11-83 - . clefical Revise@ cption pot

Steno~-II ~28~11-88 (Stenc Cac-es . Cadre -7 vz1id in view Of -

g T . Hon'zle Ca. P5VNew

2i,256018 Partati Dags
Z.229342 Dpa_l Kumar
sgzumcésr Hm

23.204922 Alck Kumar Basu

24,229207 Rabindra Chandra
—es L

43.260386 ”usnar<£anti
Gnosh .

25.245958 Ram \I..S’lnc Dés

A

27,2566015 Chaitali
L.'za}’reworty R

« 209472 Ashok Xumar

25, 254693 3asvati Das

RO N
Cierical S

NO-1LI~16-04-34 ligw Ass_sTeu
“...Cagre

ssistant-07-05-99

Steno=-III-31~-05-C2 Qpici Zcor 'Cleric al
Clericzl C»;.r Ca::re

‘°-¢)-i R
Steno-I1I-~20-CY=¢ : .. Steno Cadre .
Steno-II ~-20-09~-8¢L >tenc C:z 'r= o
S‘ceno-I.II'-J.Z-IO-tJ-I . Failed to Initiz1 0'.::101'1 e
Stec vade) exercise - holes '_']OOC. Sl

Steno~I1I -12-10-89
e T -+ -option.
Steno-IXI-15304-85 - - .iieu j=Ditto- .. ~-Ditto-
Steno-IT ~15-04-90(btenc Zrazed 4777 T |

.:teno—-III-lB 06-8¢ : - Steno - T
Steno-11 --18 08-91 (Stena Ceéra ) e o -

| Steno-III-20-07 .27 coizeT --—if-ti::;‘“l“ ST Ilcto-
—ee T T Lare  Cacre '

y . PFailed to - ~Ditto-

Steni- T1i-20-08~87
C_cno~IX -20—08 92 (5tef1u Cad rel exercise
- _fpTion:

Stcno"111505"11587 - ’ :';T .:‘J4tt°" oo =bleeo-.
Steno-II -05-11-92 (Steno vewiw . .o a2 ' '




RS

T N T T T e e - wermL - e o et e —

.

s -L.--_—-_.... T e - e o

isﬂrjsnt
33.2?C199 ‘llon Pahl

33 . 208375 Amurb'é 'San=

K 37.400 =77 Bﬂplab KunLr
o Dc..._:\ :
. 38. 264555 UcClnta jvngr e St Il i
: % Scerno-77 Tle-ug~Si
!

Steno Cadrs

~

e e A
Stend Cadr

Steno Czdre Initinl Oﬂii?n

g —-—ia i

nolés good

el = /= . .
"-t—-..ﬂl..‘,‘.ﬁ“‘ DQ'Qal‘OQG..’:'




‘e .
-7

£szs

-

.7/‘

>,
14

Ll

.—CU

o
|8 ,(‘j ﬂ) L'J'

.t !
Lo
4':-;'.!":%!

Lowte

\Y




S RV O - S

" ”7252‘, . %ﬁf§§ﬁﬂﬁﬁg;:§: | (i:)

~?2@?’ Erom: ME5/225300 | : A*UMQQLPVRQi §§EE
SR A R

St o ANNAGA VERGHESE

e

Steno Gae IT o Q}
W WS U Juutdast - o
CaUsruind L Aaconm

¢

To & ilw Chiet Eng.ineer
tastern Command : '
Engrs Branch ' ‘ -
FW KOLKATA-21

(Through Proper Channel)

JUNIORS PUOMUTED FiUMl STENO GDE L1110 STENO GUE II
Respeqtéd'oir,

CWith due respect L hereby submit the foliowing few lines
~Tor your information and syuwpathetic consideration please: -

(a) That Sir, 1 wus appointed as Steno Gde III wef . o
U4,12,1971, After 23 years of service I was promoted to AT
~oteno Gde II wef Jun'95 vide your letter No 131841/31/ SRR
343/Engrs/E1D dt 10.2.95 giving Notional Seniority
wef 01.1.1998 vide your letter 13184/1/31/463/Engrs/E1D
at 1U.1.97,

- (b) It is now,seen that the following individuals who ‘
are juniovto/&e have been promoted to Steno Gde II i
wef U6 Jan'1977 ‘whereas I was gliven promotion/seniority , o
wef 01.1.1986. In this connection kindly refer your letter S 5
No. 131841/31/880/Enyrs/E1D dt 04 Mar'2002:— - SR a

(a) MES/232961 Shri TN Mukherjee, - Promoted wef UG6.1.77.
- Steno Gde 111 '
(o) MES/ 216457 Shri Sankar butta, - ~do-
Steno Gde III

2. 1 therefore request your goodself td'kindly look into the"
case and give me promotion as Steno Gde II wef U6 Jan'1977 as

given to the above individuals who are Junior to me instead of
Utlet « 50,

. Thanking you.

S 3 Yours faithfully,
- Aoghie—

( Smt, ANNAMA VERGHESE )

- - ' ' : . STENO Gde II '
Uated:.))/Mar’ZUOQ MES/ 22530y

TAuvance copy to:- . : .

Lbue to mental strain, vecause of
promotion of my juniors as advance
copy of my application is submitted .
herewith for which I may please we P
excused, , ' :

e

\\ppﬁﬁﬁ | ) e e ]
Sufn:nr Das)

i CE Eastern Command -
=NgL$ drainch :
Fil fOLRATA-21
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EROMOTION FROM STENO GDE 11T 10 GDE II.

1. Reference CWE(AF)Guwahatli letter No-1010/1366/EAD - . .
- dated 3u Mar'2002,

2, Application dated 22 Mar'20u2 in respect of

ME5~2253uu. Smt Annama Verghese, Steno Gde II of CWE (AF)
K Guwahall requesting promotion in comparison with Shri
IN Mukhopathyay and Shri Shankar Dutta has been examined
in tinis Hy. The tollow.ing coumnents are offered:-

a) shri sShankar Dutta and Shri TN Mukhopadhyay,
, 77 "steno Urade III both the clerical optee wHose
: date of appointment in the grade of Stenographer
! wef 18,12,68 and 30.8,72 Tespectively have been
! ~ promoted to Steno. Gde II based on the Hon'ble
CAT Kolkata Judgement order dated U5.2,98 '
and implementation order accorded vide Govt, - -
of India., Min of Def letter No 98237/6124/E1C/"
legal(A)/2/CAT/D(Works) dated 14.1.,2002,whereas -
: the date of appointment of,Smt.-Annama;yerghesef
S o _ -as Steno Gde III is:.04.12.,71 and retained her
e L L | ) own line of promotion’on the introduction of .
A | : ' 3 grade structure she was promoted to Steno Gde II
with antidated seniority and subsequently promoted

T

e 3+ In view of above, the benefit extended to Shri
, Sankar Dutta and Shri TN Mukhopadhyay as per Govt of India
sanclion accorded vide Min of Def letter cited above

based on CAT Judgement cannot be ektended/compared with
general cases., B

"8d/~(KLS Das )
. SAO
S0-2(Pers)
' for Chief Engineer
Copy to:-

CWE (AF Guwahati

FNJJ i
Suk e )

Adﬁm Ofir .
vor CWE (AF), GUWAHA
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Smt Annama Verghese B @ U £
e g N ” t.)
......... Applicant - s
<
s

Unign ofindig & Ors
....... Respondsnts

(Wiitten Statements submilted by the Respondsenis)

The written statements of the respondents are as follows -

1. Thata copy ofthe OA 25772002 (réferred to as the “application”) has been sewed
on the respondents. The raspcndents have gons through the same and undersicod the
contents thereof.,

2. Thatthe statements made in the application which are not sp'eciﬁcally admitied by
the respondents are hereby denied,

3. That the respondents have no comments to offerto the statements made in para
1.2.,3,4.1 &4 2 ofthe application.

4, Thatwith regard io he slalemenis made in para 4.3, the respondents state hatas
per recruitment rules minimum 5 years service is required in the grade of Stenographer
Gde-lli for promotion fo Stenographer Grade-llis comect but promotion is granted based on

seniofity subject to availability of vacancy.

-

5, ‘That with regard o the statements made in para 4.4, the respondents siate that
MES-216457 Shi Sankar Dutta, MES-232961 Shii TN Mu khopadhyay and MES-214633
SmitRuma Sarkarhave been promoted ffom Stenographer Gde-lii to Stenographer Gde — Il
vide CE EC Kolkata letter No 131541/ 1/892/&ngrs/EID dated ‘55 Mar 2002 strictly as per
direction of Hon’ble CAT Kolkata Hence vide order dated 05-2-98 in OA No 689/97, and as
per Govt of India, Min of Defence sanction letter No PC-90237/6124/E1C(Legal
AZICATIE(Works) dt 14 Jan 02, copy attached as {R-§ ) As per direction ofHon'ble CAT
Kolkata Bench bensefit should be given to the lnstantapphcants only. Since Smt Annama
V@rgh%a is notan applicantofthe OANo &9919? she is not entitled forthe beneﬁtgrantm
to the applicants ofthe said OA as mentioned above. .

Centrat Administrztive T: bunal
Guwahati Bench : Guwahati
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tis agreed that as per existing rules Stenographerwho have opted for clerical
cadre forpromotion in clerical line they should be promoted to OS Gde !l (now Assistanf) _

» but the above mentioned applicants have been promoted to Stenographer Gde-li strictly in

compliance with direction of Hon'ble CAT Kolkata Bench.

6. That with regard to the statements made in pare 4.5, the respondents state that
the representation dated 22.3.2002 submited by Smt Annama Verghesa has been replied
vide CEEC Kolkata lelter No 13184 1/32/898/Engrs/E1 0 dated 13 Apr2002 { R-2 )stating
the reason for non-consideration of her case.

Her 2" representation dated 06 May 2002 has also been forwarded to E-4n-C's
Branch for decision. Decision given vide E-in-C’s Branch letter No 4127 1/PA/E1R(Sub) dt
21 Jul 2002 (Copy attached as { R-3 } has been communicated to her through CE(AF)
Shillong vide this office letter No. 131841/31/933/Engrs/EID dt 10.8.02 (R-4 ) ,Therefor
contention ofthe applicant totally incorect and misleading .

7. That with regard to the statement mads in para 4.6, the respondants state that
the judgment dt 5.2.98 given by the Hon’ble CAT kolkata in OANo.699/97 is applicable
only to applicants or that OA and not fo the personnel other than the applicant. Since
SmtAnnama Verghese-is not in applicant of aforesaid OA she is notentitied for he beneft
sought for.,

8. That with regard to the statements made in para 4.7 and 4 8, the respondents
state that the statements are tolally incorrect and misleading and hence denied. The
respondent No. 3 has acted strictly as per direction of Hon'ble CAT Kolkata Nench and
Govt Order as mentioned above. .

9. That with regard to the statements made in para 4.9 and 4.10, the respondents
state that the applicant has been promoted to Steno Gde ~ii wef Feb 95 alongwith others
with antedated seniority from 01.1.86 based on availabilly of vacancy as per existing
Govt Orders. No injustice has been done by the Department. '

10. Thatwith regard {o the statements made in para 5, the resj‘pondents state thatthe
applicant has been promoted to Steno Gde-ll wef Feb 85 a’lonic;wih similarly situated
persons stricly as per Govt orders in vogue as per availability of vacancies without any
malafide intention. Promotion with retrospective effect fom06-1-77 have been given onlyto
the applicants of OA No 699/97 and not to the persons other than the applicants ofthat OA.
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1 1. That the respondents have no comments to offerto the statements made in para
6 and 7 ofthe application.
12. That with regard to the statements made in péra 8 and under the facts and

circumstances ofthe case, the applicant is not entitled to any relisfas prayed for.

As aiready stated above thatas Smt Annama Vergheseis not an applican{of OA
No 689/97 as she is not entitied for promotion to Steno Gde lwith the retrospective effect
from 07-1-77 which is applicabie only to the applicants of that OA &s per direction of
Hon’bls CAT Kolkata Bench , Hence relief sought for should not be granied to her.

In the premises aforesaid itis, therefore prayed
that Your Lordships would be pleased to hear the
parties, peruse the records and after hearing the
parties and perusing the records, shall also be pleased
to disimiss the application with cost.

YERIFICATION

L Shri P K Grover, presently working as the SBSO being competent and duly
authonzed to sign this verification, do hereby solemnly affirm and state that the statemenis
mads in para\to 7 & are tue to my knowledge and bslief, these made in para

S O/'%L b _being matter ofrecords are true to my information derived therefore andthe
rest are my humble submission before this Hon’ble Tribunal. 1have notsuppressed any

material fact.

And | sign this verification on this __(2' 9 th day of December, 2002 at Guwahati.

Deponent
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PC-90237/01 2h /ETC(Legal=A)/ 2 JEAT D (Wopka? -
Government of Indis i o
Vinistry of Defence .

New Delhl [ January. 2002

3

| N | N E
The Chisf of the Army Staff
NEWDE}.hi S

-
+
. 1

INPLEMENTATION OF HON'BLE CAT CALCUTTA JUDGEVENT
DATEY 5 FEDR 98 10 CA 69G/97 FILEY BY SHRT TARRK
WATY WURRER SRR AN o AERg , B

- o
¥

i
I an direscted to refer the Judgewent dated 05 Feb 98

iversd by the Hon'ble CAE'Galcutgﬂ in QA 699/97 filed by

d.dsrak Neth Mulkherdee and. otherfyto cenvey the sanction
. the_?resiaept.of ‘ndia for implementation of the directives -7
rontained in the above cited  Judgement, Accordingly the . ‘
spplizents are entitled for the proaoticn as glencgraphera |
Jae-1l ;%; 425-700) reviewed o 210425 (' pre revised) as on
e ufp_lgaf and‘as pEr r51EVant~iQstructions and orders valid
w1 that d§t§ HIEE withn all"QOnseguantial benefits, on the
fasig gg.gungmgnt pggsed”bwarnekulam and Guwahati Pench of
ruﬁmérimunal vide Judgemant: dated 9-9~91 {n OA No, 539/90 and
Sl ge ' |

n ey ] o4+ = [ =0 : A _— :
aent dated 5-7-98 4y QA" No.!129/9% regpectively.

r o : S
) o o o - o
2o The ?xpenditure thereof would be sccounded undar © Charged
oyl X A Y - ~ ' H : ‘e et
srperditure” for which sanctlon will be issuyed separately duly

R S
UG lted ,

Je o, 1hi8 1ssues with the concurrance of Defence{fin) vide
Thelr U.0, No. 2072-w~T d: AR /
ey BWe U ey E ated 3-»-1 2m2oo’1 o . : -

. Wi R, Ay e e .
. — et - ey SR e A G S T Sy
Y to Daputy Secratary to tha Govt of India
L.é v 3 s . - ) ) ) ‘
. ‘)‘
. Army HUrs, E-in-C's Br, New Delhl '
“' DFA/LL /PR ‘ |
Ve CCGDA, RK Puram, New Delhi
. CDA, Calcutta ' L ink signed cepy ., , -
i I in! g X . ) ‘ = . .
Fa CDA(Funds ) Meerut B ink signed copy.
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Ta 131841732/ 894/Engrs/E1D 13 Apr 2002

] - . CE WF Shillong Zone -

7 i

.HQ"EastérnfCQmmana~ in;}Q 2

;ﬂ~' C 5;542??31 : -Engineers.Lranch.. ... ‘2%/;:;§('

 Fort Willlam, KOLKATA-

N
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,{_:A - 1. - "Reference CWE(AF)GQWahat;f
- PR R

i

|

N an :.:;‘.\:.‘,\;,'- b .

dated 3u Marfi2002,

] 2. Application dated 22 Mar'2002 in
o MES-2253uu Smt "Annama..Verghese, . Steno-

PROVOT ION FROM STENO-GDE ITI T0-GDE I .

! Py "‘,;.i"‘-"“-"-“'v s "' ‘
Letter Noi1010/1366/E1D

respect of - -~
Gde  II-of~CWE (AF)

i 7 Guwahati requesting promotion in cemparison with Shri
| IN Mukhopadhyay and Shri Shankar Dutta has'been examined
i - in this HQ. The following comments ore. offered:~ - . -

. S T Lo Rl
. ~a) Shri‘Shankar Dutta and Shri TN Mukhopadhyay,
L : steno “Gradé 111 both the clerical optee whose
S ' date of ‘appointment in the grade ‘of Stenographer
b . wef 16.,12.68 and 3v.8.72 respectively have been

promoted to Steno. Gde IT based on the Hon'ble
- CAT Kolkata Judgement order~dated uv5.2,98

and implementation order accorded vide Govt,
of Indiay Min of Def letter ‘No 98237/ 6124/E1¢C/

o , legal (A)/12/CAT/D(Works) date
N { the date lof appointment of §

. f has?refu$ed;her?promotioh’of%
was 'accepted vide this HQ letter No 131841/31/ 601,

Eng;s/e1q dt '31.8.2001,

e

d-14.1,2002,whereas
: 1 mt., Annama Verghese
‘as bleno Gde III is V4,12.71  and ‘retained her

ownflinewoftprqmotionTOn the

! ! “Introduction of
3 grade structure she ‘was promoted. to Steno Gde I

Steno Gde I which

|3« In view:of above, the benefit extendeg to Shri
A - .Sankar Duttaland Shri»TN'Mukhopadhygynas_per,Govt of India

xtended/compared with

AN

5d/~(KLS Das )

. SAQ .
50-2(Pers)

e+ sanclloen-accorded vide Min of Def letter cited above
I _based on CAT ' judgement. cannot be o
: S _ general cases, . | . H
; 0= | . . : )
“Copy toz- 0 o0 -

CWE (AF Guwahati

for'Chief Engineer

. P
T ——— i O AL | TS AT PR T L R AT e ey s - l ¢
Adm Cflr |
9or CWRB (AF) QUWAHAP
1
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH AT GUWARHATI.

ORIGINAL APPLICATION NWO. 257 OF 2002.

BETWEETN

Smt. Annams Verghese - Applicant
-AND-
The Union‘ﬁfrlndi& & Ors.
' -Respondents.

¢

IN THE MATTER OF:

Rejoinder submitted by the spplicant
againat written 2atatement filed by

the Reapondents.

~ The humble QRggicgnt above nag@ﬁ /
g‘ filed the rejoinder &s follows:

o
B )

,&.‘& ;
y , .
1] - That gith regard to paragraph No. 1 to

La¥

of the Written Statement the sapplicant begs to

state that he has no comuentsTo offerx.



e
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2] That with regard to the statements made
in paragrsph No. 4 of the Written gstatement the
applicant begs to state that it is not true that
the applicant was not granted promotion on the
basis of seniority subjéct to s&availsbility of
v acancy. But the Junior persons, nawely, MES
232961 Sri Tarsk Nath Mukhopadhyayé, MES 214633
Smti. Ruma Sarkar, have been promoted to the post
of Stenographer (Grade-II by suppressing the

legitimate claim of the spplicant.

4] ‘That'with regard to the statements made
in paragraphs No. S, 6, 7, 8, ©, 10, 11 and 12 of
the written statements the applicant begs to state.
that the same. are not correct. It is & settled
principle of law that when gimilarly situatedv
persons have been granted relief by the court of
law than other persons who are similarly situated
are also entitle for the same benefit without
spproaching court of law. But in the instant case-
the Respondents have stated ®in their written
statement that the instant ap;licant is not aﬁ
spplicant of ¥G.A. No. 699 of 1987 of Kolkata

Bench, Kolkata, a=’ such, she is not entitled fox

‘the relief granted to the s=similarly situated

persons. Moreover, the spplicant ‘of O.A. No. 656
of 1997 of Kolkata Bench, Kolkats =are juniors'to

the spplicant. For kind reference of this Hon'/ble

Tribunal the applicant annexed herewith a type
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copy of Judgment &nd order dated 05-02-1998 pazsed
by the Hon’ble Tribunal, ¥olkata Bench, Kolkata in
O.A. No. 689 of 1997. The sgpplicant alsc arnnexed
the other similar Judgments and orders passed by
the Hon'ble -Cexitral Administrative Tribunal,
Ernskul am Bench and thie Hon'ble  Central
Administrative Tribunal, Guwshati Bbench, Guwahati

in other anslogous cases.

In view of <the sabove, the written
statements submitted by the Respondents are not
correct snd also wisleading to the Hon' ble
Tribunal. The sapplicant begs tc state that the
spplicant is entitled for prcmotibn to the post
Stenographer Grade-II with retrospective effect,
i.e. 06-01-1977 with all financial benefits from
which date the Jjuniors were promoted toe the post
of Stenographer Grade-II with all financial

benefits.



VERIFICATION

I, Srimati Annama Verghese, MES No. 225300

Stenographer Grade-II, Office of the C.W.E. Air .

Force, ©Borjhar, Guwahati-15, Assam do hereby
solemnly verify that the statements made in the
above pearagraphs Ne.l to 4 are true Lo my

knowledge, belief and information.

And I sign this verification today on this the

day of {e.l), 2002 at Guwshati.

15tk
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH '
0.A. NO 699 of 97 — - 28~ “
Present: Hen'sle Dr.B.C, Sarma, Administrative Member W\

Hon'Ble Mr. D.Purkayastha,Judicial Member
IN Mukher jee & Others
versus ,
“Union eof India & Others(Defence)

Fer the applicants 3 Mr. RK De,Ceunsel
Fer the respondents : Ms K.Baner jee,Counsel

Heard on 9.2.98 Order en 5.2.98

Y
o
m
o)

B.,C.Sarma,AM

Three applicants have jeintly filed this application with the
prayer that a direction be issued en the respondents t# upgrade the
posts of Stenographer Gde 1II held by them in terms of Govt. of India
O.M. km dated 6.2.89 and te censider the premotion of the applicants
and te upgrade the pests te Stenegrapher Gde II with retrespective
efﬁeci.fxgm the date as may be found due and preper. The applicants
centend that they were initially appeinted as Stenegrapher Gde 111,
the applicant No 1 on 30,8.,72, the .applicant Ne 2 on 18, 12.63 and
the applicant No 3 on 13.8.82, The applicants alse contend that they
have ‘epted for premotion in clerical cadre, the applicant No { on
24.7.75, applicant No 2 on 31.7. 75 and applicant Ne 3 en Jan'198s.
But despite the said options nothing has.been .dene by the respendents.
Meanwhile the recruitment rules have been changed, ‘Ernakulam Bench
of the Tribunal OA Ne 539 of 98 by judgement dated 9.9.91 had decided
the respondents should censider the case of the applicants for
premotion as Stenegrapher Gde II. Similar Judgement was passed by
Guwahati Bench of the Tribunal in OA 129 of 93 dated 5.12,9%. The

applicants now pray that their case should be considered en similiar
line, '

————,

2, The case has been epposed by the respendents by filing a reply.
The respondents avvered that the applicant's case for promotion to

the post of Stenographer @de II was net considered since the applicants
opted for clerical cadre for the purpose of premotion, But at the
" same time the respondents have also averred that Army HQs has agreed

that fresh orders are likely to be issued by Min of Defence in
cempllance of the judgement of the Hon'mle Appex Court dt 17,2,97
and necessary action will be taken,

7{,/\:;’\ \ hY | 0.-...2/:—

/V)P«w
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3¢ We have heard the submission eof Id Ceunsel for both the Aé
parties and produced records. We note that the respondents - X
have received an order issued by the Hon'mle Appex Court on 17.2.97,
But the details have not been given. When Ms Kanika Banner jee
was asked about the case in which this erder was passed, she could
not make any submission., It is their submission that on the basis
of the signal received from E-in-C's Branch, AArmy HQs New Delhi
the reply has been drafted. Whatever that May be, we noete that the
reply has not been signed by any person on behalf of the respondents.
Therefore it has to be ignered._ys Banner jee made submissien that
Ehﬁ_gfifff_?as been considered on thq‘gagis ofﬁtgg_ég?gements passed

By the Ernakulam Bench and Guwahati Bench of the Tribune, If that

—

t:;so. the present application can also be disp€rsed off,

4. In view of the above position we dispose'of the applicatien

®f the respondents with a direction that within the peried of -
three months from the date of communicatioen of this order the
respondents shall give benefit to the instant applicants en the.

Pasis of the judgement passed by Ernakulam and. Guwahati Bench
of the Tribunal,

5. Ne order is passed as to costs,

Al
. ‘. ;
’ Q'n'.‘.“'
- - s ,"
TNy mirR Mgzt ot
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IN.THE CENTRAL ADMINISTRATIVE TRIBUNAL .
: GUWAHATI BENCH

o
":“ “Origlnal Appllcatlon No.129 of 1993 % ! ”” LY "

.}

R ;-’ lff"ate of declsion : This ‘the Sth day of December 1995

! .
-

i v L.r . )

.{l"lThe Hon'ble Shri G.L. Saqglylne,. Member (Administrative)
- '. A ' ’
i ,\:?wh T

.4 (A Y
'l.

. bos USRI DI & 1, o
.Shri - Kodumonchira Nanoo Nadarajan
" 213;Shrl Susanta’ Kumar Bhowmik EArTEUNIR T
% "33 Shri RiC. Das - .
e 4&?Shrl Ramkrishna Das R Coe e
B - Shrl Ashok Kumar Bhattacharjya . ' )
RTRrES 6:\:& Smt -Saswati Das - R ALY - ) . - ! .
. ~7.'% Shri: Ranjit Adhikari ) o
. W Shri Panna:Lal Nandy .aeow . fip g, - 0w T B
..9.% Smt:-Jacinta Pyngrope Lr oo
Hl()..Shrl .SujitKumar Roy ... s,_xm,:, B LNy e g
11# Miss Gitanjali Nath . < “ ST :
4 12,\Shrl -AlokiKumar-Basu. ;,m. u,\,-, Cant o « 1" sisesenens Applicants

%iThe. applicant Nos.1,5,7 & '12: are working L _
gt Stenographer Grade lII In the office of . """ o

the Chief" Englneer (Air Force), Shillong Zone,’ o N
hillong Flehv ™ B N L e A

Z|[The. appllcant Nos.2,3,4,6,8 &.9 are working as ,
/fStenographeér Grade II in the office of the
,,C,hlef. Engineer,. S.E. Falls, . Shillopg,,

.’-‘-‘.é"i?: it #’*‘-}-‘% 5

.
o3
Ll

Q- iyh. R P 7.". L™
* The" applicant No.10 is working as -
xStenographer Grade 11l in the Offlce of the -, g '
s Commandar Works Engineer, Tezpur. '
" e . The applicant'No.11 is working as =~ "~ = * ' .
’ S . Stenographer Grade IIl In the Office of -
A e the’ Garrison _Engineer, Silchar. R
o {i{ ) By, Apdvocate -Shri M. ChandaM RS '4' u.uu-';,,;j\,_:”L'.ﬁ, L . .
Lo "i ,\’ W ' \ > ﬁ“wv r“ﬁ“ |ti",‘ . ‘T.t . .
i ” ane versus - “W"G :1:‘“: .,-,"—it-\t’t. @“".’ D P Q‘;ﬁ“_!’”r,!:-,‘ ol : . !
;- Union of India | e&,*‘“‘ . i1 ,, . .. N
Through the Secretary,” ‘3”% AR T o
Ministry of Defence AL AT 1 s mred e 2
”f:‘ ‘“New Delply AT " - .
G 2.( Englneer-ln-chlef, SR AN B '
L. 2% . 4k Army Headquarters, DHQ., - - ' ‘ .
P 4-:{ “New: Delhkins + . W b e oot
Y. 3 'Adjutant General, ' R '
.. ‘%3’ AG's Branch, Army HQ., AR &
v , '% 'qi“‘-New Dglhl' . RN L.- RTOPIRTY T ety .- -0 'e‘.
R 4;’.Chief Engineer,
% §§J\1H .Q. ‘Eastern Command, Fort- Wmiams, o : wvh
"‘“.:“ «'-: Calcu;ta. ‘
TS S A
5., “Chief’ ‘Engineer (AF), T
TR S YO :Shillong Zone, Elephant Falls Camp,
A ~:'u " Shillong. * o o
6. Chief Engineer, T T e : : ' J ‘a
- - .. S.E. Falls, Shillong. , ' ¢
: . 7. GW.E. Tezpur, . - \ )
. v - Tezpur. . . Q\,)SV \
' . 8. . Garrison Engineer, : : AT ‘ ‘
v «~ Marimpur Cantt., S @ W@ﬂ' - .
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fCHAUDHARl.J. V.C. o . i
'.JN . ‘:!. e . ' 4 )
' ’ ?Mr M. Chanda for the. eppllcants. CotLee
\ Vo .

»"‘“t Mr AK. Choudhuty,, Addl. C.G.S.C., for the respondents.

! .} "1 X H .
: }* ‘*“ The twelve appllcants ‘were appointed as ' Stenographer

" Grade Ill in the ofice of the Chief Engineer (Mr Force), Shillong Zone,

Shlllong .ln pursuance of the recommendations of the Fourth Central
. IEPYri’(i()"{E“‘SSiO“ the pay scales were. revised and the Government of
‘( 'Itldlf.‘ﬂ; lssugd f circulars: dated.. 6.1.1977 vide O.M. ‘g‘ated 6,2.}989 issued .
é{, -< by.-l;nthhe ~;Nllnlstry of Personnel - (Department of Personnel and :Tralnlng) '
X

4’--1 LAl I
f

declarlngrthat the Stenographers attached to the ofl‘lcer drawlng salary-

\

A
‘f"( 0 . 1L.~; Dk

4 L of v
ldl be:/. Grade 1l Stenographers. The applicants contend .that « u;\der;
P LR .
& ules "framed by the President of Indla in exercise of. powers.under
ll

lu}p" e N .

2 l‘or'la perlgd of 5 years ls entltled to be promoted as Grade II Stenographer.
: p. iy &
fl s In vlew of .\these two provislons the applicants contend that they ' have
f”"‘?“”x " ’a‘. ( [

become eligible to- be .upgraded to the post .of Stenographer Grade 1.

Srw,

flfhgy.zz have set out in para 6,vii the* details about attachment ‘of the
g

respectlve appllcants with the officers to show that. they were working

-

.wlthusuch officers as shet ' permitted their upgradation ln terms of the
\-‘ '\,

J nrders lssued ron 6.1.1977. and 62 1989. They polnt out that by vlrtue

i mu-' g o
i, c O

:-‘ “ nt‘ the order dated 30.1. 1991 lssuecl by the Ministry of Personnel (Department

"-4:- 5 A

ﬁ I nf lPersonnel and Tralning) 'no approval of the Cablnet or Ministry is

' ‘requlred for the purpose of upgradation, Itis, the grlevance of the appllcants

that. despite these rules they have neither been upgraded nor they have

been paid the scale of pay of Grade II Stenographer. Hence they pray
" that the . respondents may be directed to upgrade them from Grade I

to .Grade,‘.ll Stenographers in accordance with the rules framed by the
i "i.."r EJ‘,:.‘.,‘.'J, .‘.,.': T ) .. Lo

Y, T FA

T of >Rs.3700 5000 (revlsed) and- above and below ‘Rs.5100- 5700 (revlsed) 'ff-

s, hprovlde that' & Grade' I Stenographer who is in regular servlce‘ _‘7
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£ ,,;.}qQOvernmentz. of India from time to.time and: to pay-te them the, scale

.
L ,

ab
- }nf( pay for Grade, I, Stenographers;-.from~.the date.;of . postlng},ef + Grade
l . " ~s‘ ’ -
IIlStenographers together,.wlthnarrears from-,the date, of thelr

_.n...\;,,; v AU
R

tto - that grade. ~Rellance - is placed; ~upon- the . declslon ;of the Ernakulam
.r..s. T Lot
\ -."z:Bench of Q}themCentral Adminlstratlve uTrlbunal,\ ln O A. No.539/90 dated
\& ;I A

"' AR A a, R ‘a.p.,sl.\, i,,* o..h- “,q Yoty ey .

g 9.9 1991 (Copy at Annexure’ D). r%wi v paga 4 RN Stge e ey

"MI'. ,,‘, 1.‘“ vu, ‘uA' IR TA T i) ,1« . ’ ,'; *

"'I‘he ) respondents “have_'stated ' in Othe wrltten - statement

‘l\‘ qomow 4ele”

NS

thatncertaln steps were ' contemplated to be taken ln the direction of

>
H
y -
52

‘upgradatlon and that Recrult_menﬁt_.Rules' were being framed in right

"y

Eastgrn Comm'and had sought for certain details to enable him to take
>, T oot ‘\" AN

i;, R ', 'the necessary actlon for upgradatlon and l‘lxatlon of .pay in respect of~
k S -‘; MY PRt t*ﬁ\y . .3'5.\» n.
| MRy

N l

allgllqle,ﬂStenographers and that owing “to an order of stay imposed on
W

] '-4. P

RS AN s
lll(\rto :Grade I could not take ‘place till the 'stay was "Nifted. "The
-a -i‘“‘

statement was declared ln“'November 1993 - and as "we belleve

vlew 'of the decisions of the Ernakulam Bench "of the Central

nlstratlve Tribunal in. OANO.539/90 dated 9.9.1991 the respondents

' b.
(AR R

. by ur lnterlm order dated 21. 9,19§5 e had dlrected the respondents

o
*'ar

nform us through the ‘» approprlate‘ authority under the * tespondents

uL’?' S
the, steps as may have been taken by this ttme consistently with the
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1719000 and above for good reasons and taking into ' ‘_"-'
i account the nature of work discharged by such ° ‘
"officers and the norms on the basis of which such {818
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.: + nfficers were given stenographer assistance. Given "~ R LR
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i} .n; the decision was to allot the pay scale of Rs.425-700 ‘-

: to such posts. The question of any conditionality or .
"§norms etc does not arise. However, this does not

.. mean that whosoever Stenographer happens to be .. - .
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utomatically get the higher pay scale of Rs.425- ... . Y
+700. It is the posts which are upgraded and not the

ii;incumbent of ' the posts. ‘The entitlement of the .. ..
s:Stenographer to the higher grade will be deter- .::f.
',mlned by his merit and seniority in the cadre of '
iStenographer Grade Il including those who are in . :
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Zas .on 611977 and relevant lnstructions and orders .valid on,that date

e.,taken‘ withln three;mo‘hths from the date of communioation of
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done by the Ernakulam Bench as back as in 1991, When that Bench
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to the appuoanta when the D.R.D.O. has mplnmented that
order 8180 They ’xave stated that the applicants were all
woricd g with officers ‘i“. the presrevised seale of k. 1500~
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gxadea ap reoommerded by ‘the. Vavel standing Estabushment

"o :!= H; - ' Oonted...S

!

attached to oi’ﬂoers m the Bubordinate ofﬂeas

b



-

—| 6 ._45; |

.\ com;nvittee ’ On the basis of 'the mrme reoommanded by |
that commi'ctee Government haa been ‘reached for o
oreaotion of nine. pnint;;f Stemgrapher Gradeotl 1n the '.

_ Navy and tha matter 1s penatng vith the Govermn't. 'rhey i
co C P I A U 1 B "nl.‘u,u,,',’.‘f‘ Gt 4l
g ; ; (h;v; “fwAthaf a;gued thﬂ.t“AnmxureoA order 1s only a . :2
R o ““” Aoty ”f,r!:: ERTI LR YR IE IR AN .«,i«‘ﬂ .‘: S T AL
o guidelii'n aml the additioml poata ‘of stemgraphera " g
Cesl Ppeedun '::""}' TERT IS R TR

e ‘0l 1 g N

} oo Grade 1I are to be oreated baaed on the mrm appneable " \

5

"nl:; iv';

’”":.- ."' A vl '~'x |

T the Navy and the sanotion of' the Go'vbérnment, Thﬁ
3..= ni.,’.z‘.»' i ""i ,

' Appnoaatn oould not be»‘given m Sehotion Grade ot'

'(l‘ .

AR '“’Np 425-ﬂﬁ640 with effeot :t‘ron 1¢11-73 as they wre tor '

? O .
L 84 . ‘\I ¢ { 3*&-«' 1"?& ‘Q~‘ ‘\!‘*m)’

' K I 4 o ,’ : NEDONE G L ] ot
R :]unior aht hot eugnm . |

sy L_:i, ... ' . k. SIFUI. I ‘Q 5 S" ' oy ’. 3 t ) "’\:.- *'.i‘ T ' ' (3 Gt
SR A 0 ve have hem tm argumnta of the lnarmd Qotmeol i

T -‘: A :- / ;II»L"\{ ? 'f’ g ;:“ . . _f ! st - i ' ' M

‘ ""'for both the partioe axﬂ gom throug‘a the documents L

_ ‘.:.':, ;};‘ T "‘“ s L )"". i v t"}i“ K

Y ‘ ¢ 'oarefully. l'rom the departmnt of Peraonml‘ of Gth

g’,tj“.liL‘ 37 Ell;! ‘ 3. . f-: ’A_,'& - i, ] "'.

g ;"{; ye Jannary 1977 at Anmmra-k 1t 1: omr that on the basis. ‘

f‘; . T e e T b ; C L
Cr of the reoommendationa of the ?hird pay Oommission Six ,
' «N,)‘ - \\1“ .f‘s"J --'l ;': ;-1, " " " s
4 pay scal.as of Stemgraphera uere reploood by two reviaed
\ ._) i .," :.' s L f{ x‘;:‘:? ", Doie . iy ;1) . ,’.

\ \ 3 Wexkmx ‘scales namslw Stemgrapher Grde--III 1n the soale;-'z ‘

\/b . 11}’ .”\,. ’,“‘:f:‘{l.‘ek' l‘--'n . )

\ { of b 330-560 ani Stemgrapner “rade Ii n the Boale of
\C; \' ST AT Ve SRR E

M( { s 425-700¢ Ihéu'gh the thira pay Oommiasion mm mt
. ::,f-_;“l”s,i'u ”"’5“"”1 o 'f")":'f"i ’
\reoommm a Selection “rade in betueen G;ade III and
,../“‘-f‘ i hited zw "ufJ» LARE ."l"”'-’s"“‘ :" N Hy U P LRI :
et , Grade 11, "Keaping 1n view: the magre promotione Pmﬂw"‘“ |
i;‘ {"ﬂ ' \: oAb SLENRN ;'
e epartmnta othax‘ than the nauuaya the Goveriment.
s S ,'-i"‘:""‘fﬁ .-_‘.-”,,H 2 B ,‘ ,‘} o "' . - A LS
RIS I L n il

NP decided tht a Seleetion order ét ls. 425.640 be provided

‘ t J'- ' 'l ‘, ium.i‘- v 4,‘ :.’ ;‘ ‘ A w -‘?" 4 ' ar triad $ 1 ! "' )
i 71:‘5 i to* Grade‘III with erﬁ‘ect from 1.11.7? . Ihe m:mber ol’
’ e o ,l- . " ‘ -
U S TR S SRR T u“ AN
O N N "'# !\ e Oanted,,.ﬁ
* . < " : . .lA ’ v"’ v \ | ' . ;;':.‘ ' ‘i ~] " ‘\ [ ' ’ “
. v o 'l




%

e

S | ;‘;‘;7'7_ ;éf?—

e e

[

'(' 1 ','.M-J 'y

e
e v o ;,.l . L “ n

' | " 'avoh posts would be 1095 of me psmanent posts in 1‘;ﬁe "
i) Lo )""_ordinm-y Grada. .‘Para 4 of the OM vlth which thie li
‘ """"‘c&se 13 prineipally ooncerm&‘ ¢ ;'ea&is as fc':lljo‘\.as 4 i}
) | -i"}'. ," . ‘AeIx)ording to the geyartmsnt or Perm@l & %
3 ' "adm» Reforma’,,on No. 1/8/72-Estt (D) datad the-_ 1‘4
'agm Jum 72 Stemgraphers 1n the pre-revised_ :
* B | ‘,'QLEE';»E;_:‘:*‘Q'*otaJs of By 2w-§25 were ‘to be pmv!.éad for. '
g ! ' :‘L.\ ’«‘:[:f;‘fi'.oers ghose‘ atatue uaa higher than that of
. . J ,x,mx,'.;r, : .0 g
IR e Teputy Seomtary:"’;ﬁo the. povt.. ot nma, ‘rhmf
| ) {f“' l ,,s&u:\:»:pmvigion car;‘up ;or‘camideration in’ the m‘eet-
I “ 71;; ok the National Gounoil (.mn) mm on the |
Ty SRR PP e S b L NI SRR MO L
;. } L \ | w‘:‘”i ! ?rd augtgtf'rs,: £ iithe égaf; ai&e' ?%':Lt t*’m "
,.', ""l o \ ’R :Ii." ‘ Stemgr&phera 1n tﬁia g:adol should b;'alﬁowd i
G e et ot e o e e ot Bty
A '.z‘s: cl'e;.ary to ﬂ(e ;a{r;;'-n{ae’nt ; Thie demand "has “
”; ;:ean eMmﬁriéarééully and has be;n de;c;idéd thaul
<\ - o }3::'“"‘,‘;'?\-{_ tthe*acaln ofs m. “4.25:700&& revlsed a;sﬂlé'or
. @é\\} L ‘~:"’*§~£ﬁ?\ 9'.3._ »M-g.:t,;) g i TR RN _
‘ )@Q i 5 payfor f?ﬂo@.taphfr-ii the - seaie. of n.s.‘210-425) “
- 7 | \P““‘“ :)\"\ 'may ba‘ .allott?é;d to "poata ot Steméaﬁﬁérs atta* |
L s ',kff"““:hg : ,, ched to officers 1n;the aubordinat& offiees | R
. . | drawing pay.in the ! Q / of &.1500-60-:1800-100-
g « . ‘ 2000 mdf‘at:ove | (etl;i;'l'lﬂ"ais deed)’.. :, ll’ :1 "
Ay H;Frou‘the'abov:s lt 13“031331,» “thtt m’ovlsion cf ‘azﬁd; iI l

,‘, RRRTA a Nl aoale-of %0425-700 for ‘hh ’?posts of Stemgraphgrg

3 1 -
¢ ! "
' L t . ( ’ ¢ i it Y e
P b ‘ . a-ﬁ'u'i' PO sk R
aNe . 4 At - . . &t ot .
1 e . ! A e .:7 ;5:",.' : G x T g i‘.““l, - . i
Lo p , - LT - e e 1t 2. " . d ed B Lot
R st oo . B ‘c'/v‘ ., U l "7"1‘_ a9, N L \ T, : * c nt ..’ Tt v f
i o ' . » ? ! \ 9‘. Ll i : Y B '
' ' * R KR . , ¢ 4 o 1l . : _
A 'l * .
\ ' ;
' . .
: Vo - ] 0 l) | -
toy N A v \
} ¢ R A TR "~
AR oo » " .y .



R ——t L = P
T

e

-

\‘ 1aaue thlrteen yeara later’tn Febmary and August 1990 )

1}

'
\
)
‘ .
\ \
’

) ataims that a deoision haa been takes to upgrade tha poste

‘ -3 4 ;

_, attaohed to officers in Subordlnate offices drawing pay |

{a;

of lB. 1‘500-2000 and above wvag not a gu:ldeline but a \‘l

deoision of. the Govermnent applloable to all sutordindte by

offiaea anluding theae in the Eaval Oommnds. The defenoe.

nism authorl.sed upgradation of 220 poeta of m

stemgraphara from Grade III seale of Rse 330-560 to !
.'.{4 8!

Grade I aeale of Poo 425-700 in the Defenos iesearoh and

X

eve]opment onganlsation at Annaxure-—c in mplementation

of the order at Armaxure-a. The direction of the Ministry

of Dafenoe e.nd tne Govt. of India oanmt be stymied by

m et W me— et . e et

G, s s ety

, 811 the three \d.nge ot the &'md Foroee and to their .

of Stemgraphsrs attacha& to ofﬁoeéa drawing the pay

.the I&vel rormationa on the plea that the norme of the

Neval st&ndhg eetabnahmm; Oommittee will have to be o
{

folloued ard that Annemre-A order ia only & Gu:ldelineg

‘l‘he order of thc Minietry of Dafenoe is appllcable to

R e o

|‘l-" ok !

regloml formetione.) The :I.mplamamation of the order at

) LA

Annaxure-A dated 6. 1 1977 oanmy be govem& by tha .ordera

f"“ - PP

f

in. ﬁle context of the Fourth pay oommiaaion. Pa.ra 4 of
Bhe OeM. of 6t3: Jamary, 19?7 is olear. It unsqulvooably
e vt o

! ’ r

-7 R I SR i

of m, 1500412000 B above, 't tho’ soale or m.425-qoo. .

r, "_

to the seale of &. 425-‘?00. 3 ¢ 3 prosuppoaee tha'c poeta of

.
od A . ~‘+ ‘

H ,'.

stemgaaphers had been attached to som3 ofﬁ.eera in the

[

Conted,..8

AL' :

\




- s -

e = - e < m—— —————: e 4 - e - -

—9- N.._ny"‘ x

-8 -
soaleofﬁs- 1500'—2006 arkl'vabove for good reagons anj -
’ taking 1hto aéoounfs {;he.'natwe of work dischazlged by
9uch bﬁ"ice.i's éh‘d' fhe norms ori the basis of whi-ch such
L offioers wero given stenographera assiatanoe. Given
&th@ pouf.s of Stemgzaphere attache& to such ofﬁ.cers.
‘the deoision waa to aﬁot the' pay poale or &.425-700
to auch posts, The Quaation of any cond.ttionally or

: (

ﬂoms et.d, does not arise. However, thls doea mt man

’ tnat wbonee’aer Stemgrapner Kappens to he attachad to o

° )
: ‘l‘),..

T , 1 thatﬁoateg‘)l;y of offiem he would automatioally get

the higher pay soalo of as. 425-700. It is the posta

—~~

i iehieh are upgraded and not the incumbent of the poats. g

v

A Ihe entit!.emnt of the Stémgrapher to the higher gmde '

wui be determ;lned by him marit ana senioriw 1n the
mgx eadrs of Staemgrapher Grade III 1nolud1ng those

whh are ln the Sechtion Grade of Bs‘ 425-640 ..

¢ R .
- - . "-m - ’

The mpugned order at Anmxure-x am the counter

Yy ::_\m-;
DA fe

‘z

" ‘.’ < .

’\ aﬂi&avit 1nd1 oate that tne question of pmviding Stem-
graphers 1.:1 ierma of the order dated 6s 1.77 am 1n

accordanoe uith the presor:lbed norns’ of the Navy 15

j nudéi‘ lldonéiﬁerati'on or the Govermnant ' Aa atated aar-‘ .

" - '-t' ] { ! H "‘lr

SRS :,'_“__.-..\_,__ner of’preeorlbed mma have mthing “ ‘10 ‘1“!

¥ "',n. ’ v:!';,|1

4

3 upgradation of the pay soale of Stemg-aphers mvo’lved .

. -";’-1] |',' t

1n thia uaee. rm 1earned eounoel for the reapomlanta

‘l’i’: “ " 1 ol

.lunoated that eubaequent to the iaane of the impugned

| { }. - Co nted.49 »

f

— P
.




L D}

L . S
-

:I.n the aalection Grada o ‘Stemgrapher have been created .

and mthing more in pending comideration of the Govem-

' ment Ln this case ., '

- l
¢ -"I DU
oTaoategr U
: ,j\‘

6'q'

- . = % :
‘ application to tha extent of eetting aside the mpngmd

)

o __'"'.::-order at Annexure-x and direot!q the{ z'egpondema to

In tne raots and circumatnaces ve allow thls

B 1mp1mnent tho ordera at Annexure-.l dated 6. 1,77 aud at

P v .’-x

hmxure—l. dated 23.2.89 in respeet of upgrading the L

o gh

e ‘?*‘ P ey ,‘K“a?\

!

posta of diﬂnaﬂe 3‘cemgre.phera attached to orficera

arawing pay m the aoale of o 1500-2000 and above a8 on -

Gth January 1977 1n the ofﬂcea urrler reapondent ‘Wo-3

Oﬂcro'

...‘.
..“

.'\,

(NOI ‘.bharmadan) R
Judiclal Member "

. |". r‘;r.

"»A N

Sealed
- Braakulan:

-

"”‘u=..

Bench-

1

!

:-“three montha from the date of oommnmcation of ‘hhiﬁ

cenu-él Mministrative otbunal

s

%;on 'mat ﬁate * with all oonseqmential bemfitao Action on'.

:!here wlll be m otder as to ooets i .
. RN Ctee 4 .'_2.;‘ ‘.‘.ﬂ‘_m ] :‘;.;‘ '
PR g ( .Po Hukharji)

= vm ohairman _.

13

! .
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